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Joint Committee Report in pursuant to order dated 24.07.2024 passed 

by Hon’ble NGT in the matter of Original Application No. 695/2024 

ShyamJi Mishra Versus State of UP. 
 

  

 

1. Hon’ble NGT vide its Order dated 24.07.2024 passed by Hon’ble NGT in the 

matter of Original Application No. 695 / 2024 ShyamJi Mishra Versus State of 

U.P., instructed the following:- 

 “……2.The allegations made in the letter petition give arise to substantial 

question relating to environment due to implementation of Scheduled enactments 

under NGT Act, 2010, but before taking any further action in the matter, we find it 

appropriate to obtain a factual Report for which we find it appropriate to obtain a 

factual Report for which we constitute a Joint Committee comprising District 

Magistrate, Sonbhadra, Uttar Pradesh Pollution Control Board, Divisional Forest 

Officer, Sonbhadra and integrated Regional Office, Ministry of Environment, Forest 

and Climate Change, Lucknow. 

 3. Uttar Pradesh Pollution Control Board shall be the Nodal Agency for 

compliance and coordination.   

 4. Above Committee shall visit the site, interact with Project Proponent, as also 

with complainant, collect relevant information and submit a factual Report within 

one month to this Tribunal.   

 6. List this matter on 02nd September, 2024.” 

 For accordingly, the following members have been nominated by the 

concerned departments for the said committee:- 

a. Shri (Dr.) Pranay Misra, Assistant Inspector General of Forest, MoEF & CC, 

RO, Lucknow. 

b. Shri Subhash Chandra Yadav, ADM (Judicial), Sonbhadra. 

6



Joint Committee Report in OA 695 of 2024 Page 2 of 9 

c. Shri Kunj Mohan Verma, Divisional forest Officer, Sonbhadra Forest 

Division, Sonbhadra 

a. Shri Umesh Kumar Gupta, Regional Officer, UPPCB, Sonbhadra. 

2. That the relevant part of the letter petition enumerating grievances of the 

applicants is reproduced as follows:- 

 “1. This Original Application has been registered in exercise of suomoto 

jurisdiction under Sections 14 and 15 of National Green Tribunal Act, 2010 

(hereinafter referred to as ‘NGT Act, 2010’) on a letter petition dated 08.10.2023 

sent by ShyamJi Mishra alleging that for construction of colonies of Obra Power 

Plant i.e. Obra ‘C’ Thermal Power Station above 50,000 trees were cut illegally in 

collusion with authorities and now project for establishment of Obra ‘D’ Thermal 

Power Project has been sanctioned for which about 1,00,000 trees are likely to be 

cut and no compensatory plantation activities have been undertaken by the 

project proponent.   

3. The Committee members discussed and decided a date for carrying out field 

visit on dated 24.08.2024. The Intimation letter had been issued to all 

concerned departmental officers along with the complainant by Regional 

Officer ‘RO’, UPPCB, Sonbhadra vide reference No. G0812/OANo.695/2024 

dated 21.08.2024.(Annexure-1) 

4. The joint committee conducted the site visit from dated-24.08.2024 along with 

Joint Committee Member, Project Proponent i.e. representative of M/s Uttar 

Pradesh Rajya Vidyut Uttapadan Nigam (UPRVUNL) Ltd., Obra Thermal Power 

Plant, Obra, Sonbhadra. As complainant, Mr. ShyamJi Mishra or their 

representative was not present at the time of inspection.  
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5. UPPCB has issued Consent to Established (CTE) to M/s M/s UPRVUNL, Obra-C 

project (2x660 MW) vide ref. No. 62090/UPPCB/Sonebhadra(UPPCBRO)/CTE/ 

SONBHADRA/2020  dated 28.08.2020.(Annexure-2) 

6. The salient observations found during visit by the joint committee members are 

summarized as follows:- 

a) Construction/Expansion work of M/s UPRVUNL, Obra-C Thermal Project         

(2x660 MW) was found under progress. However, the work about cutting of 

trees for Expansion/Construction of M/s UPRVUNL, Obra-C Thermal Project 

was found completed. 

b) M/s Obra Thermal Project had planted sapling in lieu of cutting of trees for 

the construction of project of residential colony under Obra-C project 

through concerning forest department. The officials of Obra Forest Division 

planted 8382 saplings at obra sector-9 (Ka) Area 7.62 Hectare and 6714 

saplings at obra sector 9(Kha) Area 6.10 hectare.  

c) The site Photographs of Obra Sector 9 (Ka) and Obra Sector 9 (Kha) are as 

follows:-  
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d) Primary marking and Counting work of tress for deforestation was found 

under progress at proposed establishment of M/s UPRVUNL, Obra-D, 

Thermal Project, Obra, Sonbhadra. The Photographs about site visits are as 

follows:- 

 

 

 

 

 

Fig. 2.Site Photographs of Plantation Area of Obra Sector 9 (Ka), Obra 

Fig. 3.Site Photographs of Plantation Area of Obra Sector 9 (Kha), Obra 
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e) Divisional Forest Officer 'DFO', Obra Forest Division, Obra, Sonbhadra 

informed that the Joint committee inspection are under process to 

determine the impacted area along with trees for the construction of Obra-

D Thermal Project. No work of construction of Obra-D project was found 

under progress. 

7. Regional Officer ’RO’, UPPCB, Sonbhdara requested Divisional Forest Officer, 

Obra Forest Division, Obra, Sonbhadra Vide letter No. G0806/OA No 695/2024 

dated 20.08.2024 for providing the information about status of cutting trees 

for the construction of Obra-C Colony, details about NOC issued by the forest 

department for cutting of trees, planted trees in lieu of the trees being cut for 

the establishment of Obra-C Colony and M/s Obra-D Thermal Power Plants. 

etc. (Annexure-3) 

8. The Divisional Forest Officer, Obra Forest Division, Obra, Sonbhadra vide their 

letter no.- 463/Obra/ 10 Case dated 27.08.2024 (Annexure-4) with letter no. 

55/Chopan/10 Case Dated 27.08.2024 of Sub-Divisional Forest Officer, Obra 

Forest Division, Obra has provided the following information:- 

Fig.4. Photographs of site proposed for deforestation to established Obra-D 

Thermal Project. 
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8.1. The Divisional Forest Officer, Obra Forest Division, Obra, Sonbhadra had 

issued permission for cutting of 4191 affected trees for construction of M/s 

Obra-C Thermal Project, Obra, Sonbhabra vide their letter no.-1784/ Obra/ 

37 dated 25.11.2016. Thereafter, the Divisional Forest Officer, Obra Forest 

Division, Obra, Sonbhadra had issued permission for cutting of 1156 

affected trees for construction of M/s Obra-C Thermal Project, Obra, 

Sonbhabra vide their letter no.-3029/ Obra/ 37 dated 05.03.2018. 

8.2. The Land Arazi number 2327KA Category 6-2 of Village-BilliMarkundi is 

covered under Obra-C thermal project and registered with the name of 

M/s Uttar Pradesh Rajya Vidhyut Utpadan Nigam Limited ‘UPRVUNL’, 

Obra, Sonbhadra in revenue record, which is not advertised in gazette 

about Section-20 for village of Billi Markundi. 

8.3.  M/s Uttar Pradesh Rajya Vidhyut Utpadan Nigam Limited ‘UPRVUNL’, 

Obra, Sonbhadra had desisted of affected 4191 trees and 1156 trees i.e. 

total 5347 trees after obtaining permission of concerned forest division to 

construct the Obra-C Project. 

8.4. M/s UPRVUNL, Obra, Sonbhadra had planted trees in the sequence of 

deforest trees to construct the Obra-C Project through Obra Forest 

Division, Obra, Sonbhadra which detail are as follows:-:- 

Sl. 

No. 

Name of 

the Forest 

Range 

Plantation 

Year 

Name of Area, 

where 

plantation done 

Area 

(Hectare) 

Nos. of 

planted 

trees 

 Nos. of 

alive 

plants 

Survival 

percentage 

1. Dalla 2021 Obra Sector  

9(Ka) 

7.62 8382 6301 75.17 
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2. Dalla 2022 Obra Sector  

9(Kha) 

6.10 6714 5397 80.12 

 Above Plantation is as per the Standard of Forest Department.  

8.5. The Joint inspection is under progress to determine the impacted area 

along with affected trees for the construction of Obra-D Thermal Project.  

8.6. The Obra Forest Division, Obra, Sonbhadra had not issued permission for 

cutting of trees to construct the Obra-D Project at present.  

9. Regional Officer, UPPCB, Sonbhdara vide letter No. G0805/OANo695/2024 

dated 20.08.2024 has asked  M/s UPRVUNL, Obra Thermal Project, Obra, 

Sonbhadra for providing the information about Status of compliance of 

conditions of Environmental Clearance obtained for construction of Obra-C 

&Obra-D thermal Project, status of cutting of trees to construct the Obra-C 

&Obra-D Project and status of planted trees in lieu of trees cut. 

10. The M/s Uttar Pradesh Rajya Vidhyut Utpadan Nigam Limited ‘UPRVUNL’, 

Obra, Sonbhadra vide their letter no.-21020/Mu.Ma.Pra./W-2/81-B-3S 

dated28.08.2024 (Annexure-5)has provided the following information:-  

10.1. The project had obtained Environmental Clearance to construct the 

thermal project Obra-C and has submitted the status of compliance of 

conditions. 

10.2. To construct the Obra-C project, The project had paid Rs 9,50,400/- to 

Obra Forest Division for planting 8382 trees in lieu of cutting of 4191 trees 

and paid Rs 9,33,588/ for planting 6712 trees in lieu of cutting of 1156 

trees. 
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10.3. The MejaUrja Nigam Private Limited ’MUNPL’ will do construction of 

Obra-D thermal project jointly with the M/s NTPC after obtaining 

permission from concerned department. To establish the Obra-D Thermal 

Project, G.L.P. has not been decided yet. The cutting of trees will be done 

after finalization of G.L.P. and getting permission/NOC from Concerned 

DFOs. 

Conclusion / Recommendations / Suggestions: 

 M/s UPRVUNL, Obra, Sonbhadra had planted 15096 trees in lieu of cutting of 

5347 trees to construct the Obra-C Project through Obra Forest Division, Obra, 

Sonbhadra. As per information provided by forest division, 11680 trees are alive 

out of planted 15096 trees and percentage of survival of trees was found as per 

standard. To establish the Obra-D Thermal Project, G.L.P. has not been decided 

yet. The cutting of trees will be done after finalization of G.L.P. and getting 

permission/NOC from Concerned DFOs. Hence, the suggestions of the joint 

committee are as follows: -  

a) M/s U.P. Rajya Vidhyut Utpadan Nigam Limited, Obra, Sonbhadra must 

ensure that fencing should be done around planted trees in Obra Sector-9 

(Ka) and Sector-9(Kha). 

b) M/s U.P. Rajya Vidhyut Utpadan Nigam Limited, Obra, Sonbhadra must 

ensure the survival percentage of planted trees as per standard of forest 

department. 
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c) Divisional Forest Officer, Obra Forest Division, Obra, Sonbhadra must 

ensure the cutting of trees as per law to construct the Obra-D project. 

d) Divisional Forest Officer, Obra Forest Division, Obra, Sonbhadra must 

initiate action against defaulters as per law, if any evidence comes into light 

about illegal cutting of trees to construct the Obra-D project. 

 The above Joint Committee report may be filed for kind information and 

consideration of this Committee. 

 

Name of the Committee members Signature 

1. Shri (Dr.) Pranay Misra,  

Assistant Inspector, 

General of Forest, MoEF & CC,  

RO, Lucknow. 

 

2. Shri Subhash Chandra Yadav,  

ADM (Judicial),  

Sonbhadra. 

 

3. 

 

Shri Kunj Mohan Verma,  

Divisional Forest Officer,  

Sonbhadra Forest Division, Sonbhadra 

 

4. Shri Umesh Kumar Gupta,  

Regional Officer,  

UPPCB, Sonbhadra 

 

Dated:29.08.2024 
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lanHkZ la[;k@Ref. No. G                  @            @2024                            fnukad%      

lsok esa] 

 Jh ¼MkW0½ iz.k; feJk]  

 lgk;d fujh{kd lkekU;]  

 i;kZoj.k] ou ,oa tyok;q ifjorZu ea=ky;]  

 {ks=h; dk;kZy;] y[kuÅA 

fo’k;%& ek0 jk’Vªh; gfjr vf/kdj.k] ubZ fnYyh es ;ksftr vks0,0 la0&695@2024 ';ke th feJk cuke LVsV vkWQ ;w0ih0 o 

vU; esa ikfjr vkns”k fnukad&24-07-2024 ds vuqikyu ds lEcU/k esaA  

egksn;] 

      d`i;k ek0 jk’Vªh; gfjr vf/kdj.k] ubZ fnYyh es ;ksftr vks0,0 la0&695@2024 ';ke th feJk cuke LVsV vkWQ 

;w0ih0 o vU; esa ikfjr vkns”k fnukad&24-07-2024 dk lanHkZ xzg.k djus dk d"V djs] ftlds eq[; va”k fuEuor~ gSa%& 
 

 "2....The allegations made in the letter petition give arise to substantial question relating to 

environment due to implementation of Scheduled enactments under NGT Act, 2010, but before taking any 
further action in the matter, we find it appropriate to obtain a factual Report for which we constitute a Joint 
Committee comprising District Magistrate, Sonbhadra, Uttar Pradesh Pollution Control Board, Divisional 

Forest Officer, Sonbhadra and integrated Regional Office, Ministry of Environment, Forest and Climate 
Change, Lucknow.  
 

 3. Uttar Pradesh Pollution Control Board shall be the Nodal Agency for compliance and coordination.  
 

 4. Above Committee shall visit the site, interact with Project Proponent, as also with complainant, 
collect relevant information and submit a factual Report within one month to this Tribunal.  
 

 5. A copy of this order be forwarded to District Magistrate, Sonbhadra, Uttar Pradesh State Pollution 
Control Board, Divisional Forest Officer, Sonbhadra and integrated Regional Office, Ministry of Environment, 
Forest and Climate, Lucknow for information and compliance.  
 

 6. List this matter on 02nd September, 2024…." 
 

ek0 jk’Vªh; gfjr vf/kdj.k] ubZ fnYyh es ;ksftr vks0,0 la0&695@2024 ';ke th feJk cuke LVsV vkWQ ;w0ih0 o 

vU; esa ikfjr vkns”k fnukad&24-07-2024 ds vuqikyu esa xfBr la;qDr lfefr ds lnL;ks ds :i esa jkT; cksMZ eq[;ky;] 

y[kuÅ ds i=kad&,p 15302@lh&2@,u0th0Vh0&07@2024 fnukad&06-08-2024 }kjk v/kksgLrk{kjh dks ukfer fd;k x;k 

gSA vxzsrj mDr izdj.k esa lfefr ds lnL; ds :i esa {ks=h; dk;kZy;] i;kZoj.k] ou ,oa tyok;q ifjorZu ea=ky;] Hkkjr ljdkj] 

iape ry] lsDVj ,p] vyhxat] y[kuÅ ukfer gksus dh lwpuk bl dk;kZy; esa izkIr gqbZ gSA izdj.k esa lfefr ds vU; lnL;ksa ls 

nwjHkk’k ij okrkZ ds mijkUr LFkyh; tkap fnukad&24-08-2024 dks iwokZà 11%30 ij fd;k tkuk izLrkfor gSA 

 vr% vkils lknj vuqjks/k gS fd mijksDr of.kZr ek0 ,u0th0Vh0 }kjk ikfjr vkns”k ds vuqikyu gsrq la;qDr lfefr 

}kjk izLrkfor LFkyh; tkap esa izfrHkkx djus dk d"V djsaA  
  

Hkonh;] 

¼ 

 

¼;w0ds0 xqIrk½ 

{ks=h; vf/kdkjh¼½ 
i`0la0 ,oa fnukad mijksäkuqlkjA 

izfrfyfi%& fuEufyf[kr dks lwpukFkZ ,oa vko';d dk;Zokgh gsrq izsf’kr%& 

1. ftykf/kdkjh egksn;] lksuHknz ¼m0iz0½A 

2. vij ftykf/kdkjh ¼U;kf;d½] tuin&lksuHknzA  

3. eq[; i;kZoj.k vf/kdkjh ¼o`Ùk&2½] m0iz0 iznw’k.k fu;a=.k cksMZ] y[kuÅA 

4. izHkkxh; oukf/kdkjh] lksuHknz] ou izHkkx] lksuHknzzA 

5. izHkkxh; oukf/kdkjh] vkscjk] ou izHkkx] lksuHknzzA 

6. miftykf/kdkjh] vkscjk] lksuHknzA 

7. Jh ';ke th feJk] vkscjk] lksuHknz dks bl vis{kk ds lkFk izsf’kr fd la;qDr lfefr dks tkap ds le; visf{kr 

lg;ksx djuk pkgsaA 

 

{ks=h; vf/kdkjh 
================================================================================================= 

Regional Office: H. No. 162, Uttar Mohal, Near Chandi Hotel, Sonbhadra (231216) 
Phone: (05444) 222464 - Fax: 05444-222464 

Emil: rosonbhadra@uppcb.in - Web Site: www.uppcb.com 

 

mRrj izns'k iznw"k.k fu;a=.k cksMZ] lksuHknz 

UTTAR PRADESH POLLUTION CONTROL BOARD SONBHADRA 
 

 

 

 OA No. 695 0812  21.08.2024

Annexure No. 115



         
UTTAR PRADESH POLLUTION CONTROL BOARD

         
     

         
 Validity Period :20/08/2020  To  19/08/2025

         

 To ,
                 Shri  KAILASH  GUPTA     G.M. CONSTRUCTION
                  M/s  M/S UTTAR PRADESH RAJYA VIDYUT UTTAPADAN NIGAM LTD. OBRA -C
PROJECT 2X660 MW
                  2x660 MWOBRA C PROJECT OBRA SONBHADRA UP
                  SONBHADRA
         

 
                 Please refer to your Application Form No.-   5628805  dated -  19/01/2020. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :
         

Ref No. -
62090/UPPCB/Sonebhadra(UPPCBRO)/CTE/SONBHADRA/2020

Dated:- 28/08/2020

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

1. Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity
COAL-20000 MT/DAY Metric Tonnes/Day 20000
WATER-132115 KLD Kilo Liters/Day 132115

C- Product with capacity :

Product Detail
Name of Product Product Quantity

POWER GENERATION-2X660 MW 1320

D- By-Product if any with capacity :

By Product Detail
Name of By Product Unit Name Licence Product

Capacity
Install Product

Capacity
FLY ASH- MILLION

TON/ANNAM
Million Tonnes/Year 7.0 7.0

2. Water Requirement (in KLD) and its Source :

Source of Water Details
Source Type Name of Source Quantity (KL/D)

Dam/Diversions Head Works OBRA DAM RESERVOIR
OBRA SONBHADRA

135000.0

3. Quantity of effluent (ln KLD) :
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Effluent Details
Source Consumption Quantity (KL/D)

Industrial 132115.0
Domestic 50.0

aaa 2835.0

4. Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details
Fuel Consumption(tpd/kld) Use
Coal 2.0 20000 MT/DAY COAL ARE

USED IN FURRINESS WITH
BOILER

5 					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.
					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

2. You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

3. Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 19/08/2025 to the Board.

4. Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, I974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

5. It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

6. Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
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1.	This consent to establish (CTE) of M/s UTTAR PRADESH RAJYA VIDYUT UTTAPADAN
NIGAM LTD. OBRA –C PROJECT, OBRA, SONBHADRA is valid for establishment of 1320
(2X660) MW power generation plant in 550 Acre land of Villl- Obra Panari, Pargana-Agori, Tehsil-
Rabertsganj, District-Sonbhadra.
2.	Industry shall ensure that water consumption does not exceed 2.5 cubic meter/MWh and achieve
zero waste water discharge as per standards laid down for Thermal Power Plant commissioned after
01.01.2017.
3.	Industry will install 02 Nos. coal fired boilers of capacity 2045 TPH each. Separate Electrostatic
Precipitators and Flue Gas Desulphurisation (FDG) system along with 275 meter high common stack
shall be provided to control the emission from the boilers within the prescribed limit.
4.	Industry shall treat DM plant, Back Wash, Cooling Tower Blow down effluent through ETP to
recycle and reuse treated effluent in the process, sprinkling in coal handling plant for dust
suppression & greenery etc. Decanted effluent of ash dyke after settling through settling pond shall
be reused to make ash slurry. Ash pond water shall be 100% recycled and shall maintain zero
effluent discharge.
5.	The AWRS shall be installed prior to commissioning of the plant.
6.	The industry shall develop ash dykes, in such a manner that underground water would not get
contaminated. The land shall be prepared with proper lining as per the guidelines of CPCB regarding
Fly ash disposal in Ash Dykes.
7.	The coal Industry shall install sufficient number of water sprinkling system around the coal crusher
area and coal stock yard and operate it effectively to suppress the dust.
8.	Industry shall install coal fog dust suppression system on proposed 04 no. coal crushers of capacity
1800 Ton/hour each.
9.	The industry shall install Electro Magnetic Flow meter at water source, inlet of ETP and STP. The
logbook of flow meter reading shall be maintained.
10.	The industry shall comply with the conditions of Environmental Clearance issued by MoEF&CC
Govt of India and its compliance report should be submitted to UPPCB regularly.
11.	The Unit shall comply with the Ambient air quality standard 2009 of CPCB.
12.	The APCS as proposed, on all air pollution sources shall be installed in such a manner that
emissions always conform to the standard laid down under the Environment (Protection) Act 1986 as
amended. Industry shall provide the Stack monitoring arrangement as per the guidelines of CPCB.
13.	Hydrological studies shall be carried out every six months to assess the impact on ground water
especially around the ash dykes. Specific mitigation shall be undertaken.
14.	Fly Ash shall be disposed in such manner, so that no water, air and soil pollution takes place.
Industry shall comply with provisions of Fly Ash notification S.O. 254(E) dated 25-01-2016.
15.	Industry shall develop and maintain green belt as per the guidelines issued by the Board vide
office order no. H16405/220/2018/02, dated 16/02/2018, which is available at URL "http://
www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf". A time bound program for the development
of green belt shall be submitted within 01 month.
16.	Unit shall comply with the provisions of Environment (Protection) Act 1986, Water (Prevention
and Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981
as amended.
17.	All approach roads shall be sprinkled with water to suppress the dust emission.
18.	Industry shall install PTZ cameras at each strategic location such AWRS, Effluent Recycling
Points  etc. for monitoring purpose. The URLs and password shall be provided to the Board.
19.	Industry shall install Sewage Treatment Plant for treatment of 50 KLD domestic effluent. The
treated STP effluent should achieve the prescribed standard as notified by MoEF&CC. The treated
effluent shall be reused for irrigation and for making ash slurry.
20.	Industry shall abide by directions given by Hon'ble Courts, MoEF&CC, Central Pollution Control
Board and UPPCB for protection and safe guard of environment from time to time.
21.	Industry shall install shallow hand pumps in the industry premises preferably near the ash dykes.
Analysis of underground water should be carried out on quarterly basis to keep a check on
underground water contamination.
22.	Unit shall make temporary storage facility for storage of hazardous waste in the premises before
it is sent to TSDF as per the provisions of Hazardous and Other Waste (Management and
Transboundary Movement)Rules 2016
23.	Unit shall comply with the provisions of Hazardous and Other Waste (Management and
Transboundary Movement) Rules 2016.
24.	Industry shall submit the proposal for safe disposal of fly ash, bottom ash and Gypsum generated
from the FGD system within 01 month.
25.	Industry shall comply the provisions of SWM Rules 2016
26.	Proper dust control measures shall be taken during construction and provisions of Construction
and Demolition Waste Management Rules 2016 shall be effectively implemented.
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Chief Environmental Officer (circle-2)
                   

Copy To -
 
Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTE conditions on
quarterly basis.
                   

Chief Environmental Officer (circle-2)
         

27.	The industry shall install the requisite OCEMS with arrangement for continuous and
uninterrupted data supply from the OCEMS to the SPCB and CPCB server.
28.	Industry shall ensure the compliance of provisions of Noise Pollution (Regulation and Control)
Rules, 2000.
29.	Loading and unloading of coal shall be done in such manner so that no air, water and soil
pollution takes place.
30.	Industry is directed to obtain prior consent under provisions of Water (Prevention and Control of
Pollution) Act 1974 as amended, Air (Prevention and Control of Pollution) Act 1981 as amended
before the start of the production.
31.      Industry shall submit the design details of proposed water and air pollution control system to
the Board, within 01 month.
32.	Industry shall comply with the relevant provisions of Environmental Laws.
33.	Unit shall submit bank guarantee of Rs. 10 Lakh valid for 5 years for compliance of above
specific conditions within 15 days in the prescribed format, otherwise this consent to establish will
deem to be automatically revoked.

					Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or  cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till  28/09/2020  in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

Dated:- 28/08/2020
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UPPCE 

Ref.No.: G0806 OA-69S 2024 

1 

2. 

3 

4 

6 

1. that for construction of colonies of Obra Power Plant i.e. Obra C Thermal Power Station 
above 50,000 trees were cut illegally in collusion with authorities and now project for establishment 
of Obra D' Thermal Potwer Project has been sanctioned for which about 1,00, 000 trees are likely to 
be cut and no compensatory plantation activities have beern undertaken by the project proponent..." 

ufafft 

REGIONAL ORFICE, 

1 

UP. POLLUTION CONTROL BOARD 

IA�H, n-R 231216 
-t:osonbhadra@ uppch.in 

SONBHADRA 

LiFE 

T.in -\ 

Lifestyle for 
Environment 

Date: 20] o |2024 

(yoÁo TI) 

Offce: House No. 162, Uttar Mohal (Near Chandi Hotel) 
Robertsganj, Sonbhadra-2312 16 
E-mail: rosonbhadra@uppcb.in 
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qiflor, ay ¢ orafes qais-55/yH/10T iE-27.08.2024 GINI 

732 

(argrT fru) 
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yl-S /ay/10 H 

1. 

ia-2-o8- 2024. 

HT�T f-G- 24.07.2024 3yrc Hq | 

OIUÍeY yA-tos06 /3ogo-695/2024 filE-20.08.2024 

2024. 

yls- s0O806/3oÇo-695/2024 fiE- 20.08.2024 sfrtfud fegot + 

37 fio-25.11.2016 GNI TT 1156 qH YIT G Ì HgHtt 

yas 52/ayg 10H iG26.08.2024 ENI fIÌ fAUT, 

3ho»TÍtorftosto-1/qH feT/GÊ fiIF-27.08.2024 IRT 3JqG 
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3 

4 

5 

6 

qalo-52/zhy/104 fi-26.08.2024 NI arftrerrft fUrI, 

Ato'Tiovitodto-1/q faHT/ H fi-27.08.2024 GRI HZTT 

fgHIR -
FOHO 

1 

2 

2021 

2022 
9(7) 

9(a) 

7.62 

6.10 

8382 6301 

6714 5379 

75.17 

80.12 
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3IT443| 4I5 15/31.Í. GIT.fT.T,-1 lq faTUT/fi 30.01.2018 

HocTa 4a �hH 3Ì4T HIt tga 2, 3, 4 (refT a) a hodrY 

(37HR AFTG) 
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HI4OT 4ai# 240/3iTORÍlOGIofoO-1/4 faHHI/37 fetiG24.5.2016 
yd 253/3itoftoGOfAo0-1/ia 18.11.2016 

Hri 0 H 3taNI Al)-f TICR 5, 6 d 7 4 fui 4191 

-43 

2016. 

( 3R GEIg ) 

( 34Y �ETg ) 
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CIN: U 40101UP 980$GC005065 UPRVUNL 

HT 2708 /silo foodo-1 /qT farT/q 

OFFICE OF THE EXECUTIVE ENGINEER 

Obra C CVIL CONSTRUCTION DIVISÍON 
U.P.R.V.U.N.LTD 

OBRA-SONEBHADRA 
CIN: U40101Up 980S GCO0506 

fics 27/08/2024 

QyYT GRar faqs RORfis qatcs 52 /aya/ 10 a fies 26.08.2024 tT Hr TET 
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